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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD•' 
• 

Dated : This the 3lat day of JANUARY 

ORIGINAL APPLICATIOO NO. lill of 2001. 

HOO 'BLE MR JUSTICE S.R. SINGH, VICE CHAIR~ 
HOO 'BLE MR s.c. CHAtJBE, MEMBER (A) 

2. 

N .nhu R&m Y adav, s/ o late J .R. Y adav, 

POated as Assistant Instructor, 

C.rpet we~ing centre Monari, 

Varanaai. 

H.ri Shanker Y ad~v, S/o Shri Udal, 

Posted as Assistant Instructor, 

Carpet weaving Centre Monari, 

Varanasi. 

3. Lalji, s/o sri Ram Lakhan, 

Posted as Assistant Instructor, 

Carpet We~ing centre Mon.ti, 

Varanasi. 

2005. 

4. sushil Chandra Maurya, s/o Shri B.G. Maurya, 

Posted as Assistant Instructor, 

s. 

•• 

csu Aurai, Sant Ravidas Nagar, 

Bhadohi. 

Jamuna Prasad, s/o sri Thengai, 

Posted as Assistant Instructor, 

csu Aur il, Sant Rav idas N agar. 

Bhadohi • 

Ram Bali, s/o sri sohan Lal, 

Assistdnt Instructor, 

CSTC, Paterawc, Nai Bazar, 

Varanasi. 

7. Nand Lal, s/o late ~hothi Ram, 

Posted as Assistant Instructor, 

Carpet weaving Training centre, 

Lamuhtil. 

8. Awadh Naray.n Updhayaya, s/o lcte Amar Nath Updhayaya, 

Posted as Assistant Instructor, 

Carpet weavin 
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9 • Ramdas• S/ o sri Bishwa Nath Vishwakcrma. 

Posted as Assistilllt Instructor. c.s.u. Aurai. 
S&nt RilVidu Nag.r. Bhadohi. 

10. Ram Prasad. s/o Sri R.m L.kh-.n. 

Posted as Assistant Instructor. CSU Aurai. 

S&nt Rw idas N ag.r. Bhadohi • 

11. Bilagu Ram .Pal. s/o Late s>araw-.n. 

Posted as Assistant Inatructor. R.c.s •• 

Ashapur. Ver anasi. 

By AlN i sri Vika.s Budhwar 

VERSUS 

••• Applicants 

1. Union of India. through the Secretcry. 

Ministry of Textiles. Udyog Bhawan. 

New Delh.L. 

2. The Development Commissioner (Handicraft). 

West Block VII. 

New Delhio 

3. Director central Region Office of Development commissioner 

(Handicraft) E-46 Maha Nagar Extension. 

Lucknow. 

Assistant Director. service Centre, 

Indra Nag.r. Bareilly. 

• •• Respondents 

By A<N s sr i R. Sharma 

0 RD ER 

By Justice s.R. Singh. VC. 

This OA has been instituted by the applic&nts 

for the following reliefs i-

.. a. . . 

, 

to issue a order or direction to the respondents 

to consider the case of the applicants for 

confirmation &nd regularisation on the post of 

Assistant craftsman/ Assistant Instructor in the 
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b. 

c. 

d. • 

e. 

£. 

2. 

3. 

pay scale of Rs. 260-400. revised to Rs. 950-1500 

&nd further revised to Rs. 3000-4590. 

to issue • order or direction commanding the 

respondents to regularise and confirm the 

services of the •pplicanta and to grcnt them 

all consequential benefits as well cs promotioncl 

benefits for which the applicants are entitled. 

to issue a order or direction in the nature of 

mandamus commanding the respondents to consider 

the case of the applicants and to p•Y regul.r 

pay scale cs admissible to the regular employees 

and to grant all consequential benefits alongwith 

the arrears for which the cppliccnts are entitled. 

to issue a writ. order or direction in the nature 

of m4llldiU1\Us commanding the respondents to grcnt 

promotional benefits to the •pplicants in the 

pay sccle of Rs. 1200-2040 i.e. revised to 

Rs. 4000-6000 in pursuance of the order dated 

9.8.1999 cs the aimilcrly situcted persons have 

been grcnted promotional benefits in the afores•id 

sccle end to cw.rd interest to the cpplicants for 

the delcy caused by the respondents ct the rcte 

of 1.a" perammum. 

to issue cny other order or direction •s this 

Hon' ble Tr ibun cl mcy deem £it and proper in the 

circumstances of the ccse. 

Award costs to the cppliccnts. • 

In pcra 12 of the counter affidcvit. it hes been 

stated thct the cppliccnts hilVe been regularised on the 

post of Assistcnt Instructor w .e. f. 3 .10 .1985 -.rid they 

are drcwing regular pay sccle 4llld other benefit as per 

rules. In para 13 of the counter cffidavit. it has been 

stcted that the benefit of N:P scheme has alrecdy been 

granted to all the appliccnts w.e.£. 09.08.1999 vide order 

dcted 30.01.2002 in the next higher grade i.e. 4000- i OOO. 
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Copy of the order dated 30.01.2002 has been .nnexed as 

~nexure CA l to the counter affid-.vit. Similar ilVerments 

~e made in p~a 14 and 15 of the counter affidilVit. These 

•verments h-.ve not been controverted. though the counter 

a f fid&vit was served on le~ned counsel for the applicant 

on 2s.01.2002. 

3. In the circumst~ces. therefore. the griev~ce 

of the applic&nts no longer sw:vivea. The OA has thus be en 

rendered infructuous ~d dismissed accordingly. 

4. There sh~ll be no order as to costs. 

MemDer (A) 

/pc/ 


